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OA 127/91

iir ^124/92

24 .07 ,92

PrcsciTi None for the petitioner in i'UP .2124/92,

By the aforesaid the applicant in

the O.A. ha'.: prayed for pertnission to the withdraw

Iris 0. A, (127/91) , Accordingly, M.P. 2124/92 is

allowed and 0.A.No.127/91 is dismissed as withdrawn.
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